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AMCA/ORDER

Per Bench :

This is an appeal filed by the revenue against the order of the Id.
CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 17.12.2024
for assessment year 2016-2017.

2. It was submitted by the Id Sr. DR that the assessee has not given all
the details for verification before the Assessing Officer. It was the
submission that the order of the Id. CIT(A) is liable to be reversed, insofar
as Id. CIT(A) has deleted the additions by considering the evidence
produced by the assessee.

3. We have considered the submissions of the Id.Sr. DR, perused the
assessment order and the order of the Id. CIT(A). A perusal of the order of
the Id. CIT(A) shows that the Id. CIT(A) has recorded a finding that the

assessee has purchased a property for Rs.32 lakhs. This purchase
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document was also referred to the Verification Unit of the department and
the Verification Unit of the department has submitted detailed factual report
which has been extracted by the Id.CIT(A) in para 5 of his order. This report
of the Verification Unit of the department has not been dislodged by the
revenue. As the verification has been done by the Verification Unit of the
department and as the revenue is not able to dislodge the findings of fact
as has been recorded by the Id. CIT(A) in para 5 of his order, we find no
reason to interfere with the order of the Id. CIT(A). Consequently, the appeal
of the revenue stands dismissed.

4. In the result, appeal of the revenue stands dismissed.

Order dictated and pronounced in the open court on 17/07/2025.
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